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OA 148/92 al 
11.9.2000  
HON.MR.JUSTICE R.R.K.TRIVEDI,V.C. 

HON.MR.S.DAYAL,MEMBER(A)  

Adjourned for the day on account of illness slip of Shri V.K.Goel 

learned counsel for the applicant. 	Km.Sadhna Srivastava,learned 

counsel for the respondents is present. 

By M.A. 1847/2000 applicants have prayed for six months further 

time to comply with the order dated 2.6.99 passed by this tribunal. 

Considering the facts and circumstanc-es of the case we are of the 

opinion that two months time would be sufficient to conclude the A  

inquiry. 

The application is accordingly disposed of granting two months 

further time to conclude the inquiry. The order dated 2.6.1999 shall 

	

. stands modified to this extent. 	Rest of the orders shall remain 

unaltered. 	
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